IN THE INCOME TAX APPELLATE TRIBUNAL
HYDERABAD ‘B * BENCH, HYDERABAD.

BEFORE SMT. P. MADHAVI DEVI, JUDICIAL MEMBER AND
SHRI A. MOHAN ALANKAMONY, ACCOUNTANT MEMBER
(Through Virtual Hearing)

Sl. No., ITA No. & Asst. Appellant Respondent
Year
1. 1661/Hyd/2017 M/s. Sri Balaji Construction Company, Dy. Commissioner of
2008-09 6-3-1192/1/1, 603/4, Block 1, White Income Tax, Circle
House, Hyderabad-500 016 6(1), Hyderabad.
PAN ABBFS 4064)

Assessee By : Shri K.A. Sai Prasad for Shri Y.Ratnakar.
Respondent By : Shri Rohit Majumdar (D.R)

Date of Hearing : 27.04.2021.
Date of Pronouncement : 03.05.2021.

ORDER

Per Smt. P. Madhavi Devi, J.M. :

This appeal filed by the assessee is arising out of order of the
Commissioner of Income Tax (Appeals)-9, Visakhapatnam

Dt.27.01.2016 for the Assessment Year 2008-09.

2. Theld. Authorized representative of the assessee submitted that
the assessee does not want to pursue the appeal as he has already
filed Forms | & Il under the ‘Direct Tax Vivad Se Viswas Scheme, 2020’
and Form 3 is also received from the department. Therefore,
consequent to the same, the assessee desires to withdraw the appeal
before the Tribunal. Hence it was pleaded, that the appeal of the

assessee may be treated as withdrawn.



ITA No.1661/Hyd/2017

3. Theld. DR conceded to the request of the Ld. AR.

4.  After hearing both the parties, according to the request of the
assesseee and Ld. AR, we hereby allow the appeal of the assessee to

be withdrawn.
7. In the result, appeal of assessee is dismissed.

Order pronounced in the open court on 3 May, 2021.

Sd/- Sd/-
(A.MOHAN ALANKAMONY) (SMT. P. MADHAVI DEVI)
Accountant Member Judicial Member

Hyderabad, Dt. 3" May, 2021.
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